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^  2» learned counsel for both parties agree

that having regarding to provisions of the

J^rsohs With E^isabilities(5qua 1 opportunities^

Protection of Rights and Full Participation)

Act,1995 which has come into force 7,2i'96,'
in the first :inst arce^ the representativei of the

applicants should be giv^n an opportunity to

file a seIf-contained representation to the

respondents who should give the representationists

a  personal hearing, and thereafter dispose of
that representation in accordance with law by a
detailed, speaking aid reasoned order withia
a specified time limit. Applicants' counsel

however prays that this m be kept pending till
then,

1)6 do not consider it necessary to
keep this OA pending , till sueh time as

the respondents pass their order in terms of

the above paragraph. If any grievance subsists
in respect of the order so passed , it will constltu
a separate = eus^o action for the appllcm,ts
for which they/have the liberty to approach
the Tribunal through fresh appropriate proceeding
in accordance with law, if so advised.

In tte result, we dispose of this
OA with a direction that in the event the applicants
file a selfrfontained r«wr«sentation to the

respondents within 2 wets from the date of
receipt of a copy of this order, the respondents
will after giving the applicants a personal
hearing, dispose of that representation by means

I

Of a detailed, speaking and reasoned order in
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accordance with law within 6 weeks from the

date of such hearing#

5. The OA stands disposed of accordingly

in terms of paragraph 3 and 4 above. No costs I

( ESt.A.VEDAVALLI ) ( S.R.ADIC^ )
memb^(j) member (a ) '^
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